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BE 1t enacted in the Twentv-fifth Year of the Republic of
India as follows -

1 Short ttle and  commencement.—-11) This  Act  may be
called the Kerala \gneultural | nnersity (\mendment) Act, 1974,

(2) It shall be deemed to have come nto force on the 271h
dav of November, 1973

2  imendment of section 61 - In sub-section (2) of section ol
of the Kerala Agricultural Unnersity  Act 1951 (33 of 1971)
(heremalter referred to as the principal ‘ct), lor the words "two
yvears’ the words “three vears” shall be subslituted

)

3 Repeal and saving - (1) TI'he Kerala \gricultural Unmiversity
(Second \mendment) Ordinance 1973 (16 of 1973}, 1s herebv
repealed

(2) DNotwithstanding such repeal anything done or any action
taken under the principal Act as amended by the sad Ordinance
shall be decmed to have been done or taken under the principal
Act as amended by this Act
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THE KERALA RESTRICTION ON CUTTING AND DESTRUCTION
OF VALUABLE TREES ACT, 1974

(Act 7 of 1974) \‘<

An Act to restiict the cutting and destruction of certain valuuable
trees in prwate lands in the State of Keiala.

Preamble — \WHEREAS 1t 1s considered necessary to i1estiit
the «utting and destiuction of certamn valuable trces 1n private
lands 1n the State of Kerala,

BE i1t enacted in the Twentyv-fifth Yemr of the Republic ol
India as follows —

1 Short fitle, extent and commencement —(1) “Thus  Act may
be called the Kerala Restriction on Cutting and Destruction of
Valuable Trees Act, 1974

(2) It extends to the whole of the State ol Kerala.

(3) It shall be deemed to have come into force on the 22nd
day of January, 1974

2  Defimtions —In this Act, wunless the conteat otherwise
1oquires,—

(a) "authorised officer’” means an oflicer appointed under
section 3,

{(b) “owner”, 1n relation to any land, includes a mortgagee
lessee or olher person having right to possession and enjoyment ol
that land;

(¢) “plantation” means any land used principally tor the culti-
vatton ot tea, coflee, cocoa rubber, cardamom or cinnamon and
includes lands mterspersed  within the boundaries of the area
principally cultivated with sueh crops;

(d) “prescribed’ means prescribed by rules made under this
\(t.

(e) "valuable tree’”” means sandalwood tree, rosewood tree o1
leald tree

3 \uthorised officeis —The Government may, by notification
in the Garzette, appoint such officers as they think fit to be
authorised oflicers for the purposes of this Act and may assign to
them such local hmits as they think fit

*Recelved the assent of the Governor on the 12th day of March,

1974 and published in the Gazette Extraordinary No 277 dated
12th March 1974
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14 Restriction regarding cutling of valuable trees - (1) ivo owner
of any land ({(including a plantation). and no person claimng
under him or an} other person. shall without the previous perms-
sion ot the authorised officer. cut any sandalwood tree or rosewood
tiee from that iand

(2) No owner of any plantation, and no person (laiming under
him or any other person, shall, without the previous permission
of the authorised officer. cut anv teak tree from that plantation

o Restrnction reyurding destinction of valuable trees.-—(1) No
person shall, without the previous permisston of the authorised
officer. destroy any sandalwood tree or rosewood tree or plant of

any such tree or do anv act which dimimshes the value ol any
such tree or plant

(2} No person shall, without the ptevious permission of the
authonsed officer, destroy any teak tree or plant of such tree
standing 1n a plantation or do any act which dininishes the value
of any such tree or plant

6 Revision —{1) The Government may, either suo meotan or on
application by any person aggrieved, call for and examine the
record of any order passed by the authorised oflicer under sub-
section (1) or sub-section (2) of section 4 or under sub-section (1)
or sub-section (2) of section 5, for the purpose of satisfying them-
selves as to the legality, propriety or regularity of such order and
pass such order thereon as they think fit

t2) The Goveinment shall not of their own motion revise any
otder under sub-section (1) if that order has been passcd more
than three months previously

(3) An application under sub-section (1) by an aggrieved
person shall be made within a period of two months trom the date
on which the order in question was communicated to him:

Provided that the Goyernment mav admit an application made
after the expiry of the saild period of two months if they are
satisfied that the applicant had sufficient cause for not making the
application within that period

i+ An order prejudicial to a petson shall not he passed under
sub-section (1) unless that peison has bheen gnen a reasonable
opportunity ot showing cause against such order

leplanation —An order decliming lo intertere shall for the

purposes of this sub-section. be deemed to be an order prejudicial
to a person
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T  renallies —Whoever  contravenes the provisions  of sub-
section (1) or sub-section 12} of section 4 or sub section (1} ot
sub-scelion (2) of section 5 o1 any ol the terms and conditions sub-
ject to which a permission has becen granted under any ol the saud
provisions, shall be punishable—

ta) In the casc of a hirst ollence with mmpiisonment lor a
term wineh may extend to siv months, or with fine which
may extent to five hundred rupees, or with bhoth, and

(b) 10 the casc of a second or subsequent oflence, with
imprisonment for a term which shall not be less than
one month but which may «\tend to sin months and
with fine which shall not be less than one thousand rupees
but which may extend to five thousand rupees

8 Offences by companies.—(1) Where an oflence under this
Act has been committed by o company, every person who at the
time the offence was committed was 1n charge of, and was respon-
sthle to, the company for the conduct of 1ts business. shall be
deemed to be guity of the oftence and shall be liable to be pio-
ceeded against and punlshed accordingly

Provided that nothing 1n this sub-section shall 1ender anjy
person liable to pumshment i he proves that the oilence was
committed without his knowledge or that he had cyercised all due
diligence to prevent the commussion of such offence

(2) Notwithstanduig anything  contained in sub-section (1)
wherc any oflence under this Act has been commutted by a com-
pany and 1t s proved that the oftence has been commtted with the
consent or connlvance of or 1s attnibutable to any neglect on the
part of anv director manager, secretary or other officer of the
company. such dnecctor, manager secretauy or other oflicer shall
bc deemed to be guilty of that oflence and shall be liable to be
proceeded agawnst and punished accordingly

IFeplanation — For the purposes of this section.—

(a) ‘compan)” means any bodyv  corporate and mcludes a
firm, society or other association of individuals, and

(b) “director’”—
(1) 1 relation to a firm, means a partner n the firm.

(i1) 1 relation to a society or other association of indiva-
duals. means the person who 1s  entiusted under the
riles of thev society or other association, with the
management of  the affairs of the society o1 other
association, as the case may be
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4  Powery of authoriced officer —-The authorised oflicer shall
for the purpose ol performung his functions under this Act have
all the powers of a civil court wlhile trying a swit under the Code
of Cavil Procedure 1808 (Central Sct 5 of  1908), in 1espect ol
the followlng matters namely —

‘a) summonmng and enforang the atlendance of any peison
and cxamining lnm on oath

(b) requiring the discorery and production ol any document,
and

(¢) 1ecening evidence on allidavit

10 Pawers of entiy and  nspection.—The  authorised officer
or any other officer generally  or specially  authorised by the
Government in this behalf may, with such assistance (f anyv),
being persons m the seivice ot the Government, as he thinks fit
al all reasonable fimes e¢nter upon any land (including a planla-
tion) lor the purpose of ascertinming whether any of the prea
stons of this Act or any of the terms and conditions subject to
which any pernussion has been granted under this Act has been
contrayened

11 Inslitution of prosecutions.— No proseculion shall be nsty-
tuted agalnst any person without the sanction of the authorised
officer

12 Buar o) suits -—No order ol the Goveinmont or the authonsed
oflicer under this Act shall be liable to be questioned m any court
ol law

13 Indemnity —No swmt. prosecution o1 other legal procecding
stiall he against the Government or the authoinsed officer or an
other person for anything which 1s n good faith done or purpoited
to have been done under this Act or anv 1ule made thercunder

L4 Power to make rules —- (1) The Government mav, by notifi-
cation m the Gazette make rules fo carrving out the purposes
of this \ct

(2) In-patticular  and without prejudice to the gencrality of
the foiegoing power. such 1ules may provide io1-—
(0) the gnth ol tirees which may be permutted to be cut

(b)Y the terms and conditions subject to which petmissions
mav be granted,
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(¢) the procedure to bhe followed by the authorised officer
before granting permission.

() any other matter which has to be or may be prescribed

(3} Exvery rule made under this section shall be lad, as soon
as mav be after it 1s made. before the Legislative Assembly while
it is in session for a total period of fourteen days which may be
compnsed in one session or 1n two successive sessions and if before
the expiry of the session in winch 1t is so laid or the session
immediatelv following., the Legislative Assembly makes any modi-
fication 1n the rule or decides that the rule <hould not be made,
the rule shall thereaiter have eflect only i1n such modified form or
be of no effect, as the case may be: so however that any such
modification or annulment shall be without prejudice to the vali-
dity of anvthing pieviously done under that rule

15. Power to remove difficulties —If any  dilficulty arises m
gnng effect to the provisions of tlus Act, the Government may, as
aceasion may 1equire by order, do anvthing not inconsistent with
such provisions. which appeais to them necessary for the puipose
ol removing the difficulty

16 Repeal and saving -—(1) The Kerala Restriction on Cutting
and Destruction of Valuable Trees Ordinance 1974 (1 of 1974}, 1s
hereby repealed

(2) Notwithstanding such repeal, anything done or anv action

taken under the said Ordinance shall be deemed to have becen done
or taken under this Act
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